IN THE CENTRAL ~ADMINISTRATIVE TARIBUNAL
PRINCIPAL BENCH
NE DELHI
04 No, 859/96
New Delhi this the 3th day of April,1997,
Hon'ble Smt,Lakshmi SQaminathan, Membar (J)

Hon'ole Shri K.Muthuiumab, Member (A)

shri Surbir Singh

s/o Shri Jhabar Singh

R/0 B-32, Greater Kallash I,
New Oslhi~48

(By advocate Shri U,Srivastava) eees Applic ant
Vs, ‘

1. National Capital Territory of Delhi
Through the Secretary,
Delhi Administration, Delhi,

2, Tha Chief Enginser,
Flood Control and Draln age Divn,No, VI,
IS8T ,Delhi,

'3, The Executive Engineer,

Flood Control and Drainage Divn,No,VI
Govt,of Delhi, Gurmandi, Oelhi,

(8y Advocate Shri Rajinder Pandita) -+ Re@spondents,

0RO ER (BAAL)

(Hon'ble Smt,Lakshmi Suwaminath an, Manber (2J)

This application has been filed by the applicant
saeking the Follouing reliofss-
(a) To engage the applicant in asuitabls job for
which he is eligible Wi th all other consequential

baenefits as back wages setc,

(b} To allou'the GA of the applicant with cost,.

2. éoth the learned cpunsel have been'haérd and ke-ﬂgbe

perused the re:grds.

3, We find that an esrlier OA has been filad by the

applicant challenging his termination order, terminating his’

services as Motdr:Driver'by the order dat ed 31,3.37 in

‘which hs had_also sought further dirsction to thez respondents
W 2

to absorbtln any other suite=ble post for yhich thea

applicant may be deemed fitey OA 1021/95 had been disposed of

by order dated 2,6,95, Subsequent to this ordesr ws aotas

- that the respondentshad copsiidered the requast of the

&M/ﬁ/

applicant's gn hymahitafianygxguﬁdsfoflalte:natiueijob bn

-




-2 )2
their letter dated 10.10.,25 followed by lettasr Qat@a 28,11.85
in uhich thay hawclearly stated that the applicant informed them
of his Qillingness to accept the offer of the post‘oF Mechanic
which was conditional, According to thse learned counsel for the

applicant, the applicent had accepted the offer of the post of

‘Mechanic, We, however, find that the accaeptznce is subject to

certain conditions which was, tharefore, nc&en~qualified

acceptance. Th:reafter the applicant had filed RA 249/95 in 04

1021/95 which was later withdraun., ,

4o In the present application the main allegatich is that the
respondents have not considerad the applicant's claim faor
alternative job as desired by bim, After considering the plsadings
ana the submissicns made by the learnéd counsd, ue find no merit
in this application as the réSpondents'haue considered and offered
him an alternative Job, namely, that of Maechanic subject to his
qualification in the Trade Test as prescribed under ths ralevant

rules,

5. In the rasult this application fails and it is dismissed,

Houever, wa would like to add that as the applicont had arimiztedly

served the department for more than 11 y=sars as Motor OJrivsr but

has been unfortunately disqualified on madical qrounds, uvhatsver

has baen stated here shall not preclude the aoplicant-F&gm making
pr) 1=

a suitable repres<ntation to the Respondents}uhich may b2 considered

sympathetically and in accordance with the rules and instructinns

for any other altarnative job,

6. O.As is dismissad as above. No order as to costs,
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(Ko.MutRukumar) (Smt,Lakshmi Swamin=than )
Member (A4) Member {(J)
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